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JtfR. CHAIRMAN: Now, the question

*0:

“That the Bill, as amended, be 

passed”.

The motion was adopted.

17.01 hrs.

STATUTORY RESOLUTION RE: 
CONTINUANCE IN FORCE OF 

PROCLAMATION IN RESPECT OF 

NAGALAND AND NAGALAND 
STATE LEGISLATURE (DELEGA

TION OF POWERS) BILL.

MR. CHAIRMAN: We shall now take* 
up ilem Nos. 26 and 27. These twu 
items may be takf»n together. Shri 

Brahmananda Reddy may move the 

motion and then move for leave to 

introduce the Bill for consideration.

17.02 hrs.

IS'iki Vajsavi Svjhi. in the Chun]

THE MINISTER OF IlOME AF
FAIRS (SHRI K. BRAHMANANDA 

REDDY): Sir, I bes to move:

“That this House approves the 
continuance in force of the Piocla- 

mation, dated March 22, 1975, in res
pect of Nagaland, issued under arti

cle 356 of the Constitution bv the 

President, for a further period of 
six months with effect from Septem 

ber 26, 1975/’

I beg to move*:

“That the Bill to confer on the 

President the power of the Legisla

ture of the State of Nagaland to 
make laws, as passed by Rajya 

Sabha, be taken into consideration.”

Sir, the House Is aware of the cir
cumstances which necessitated the 
proclamation of the President’s Rule 
in Nagaland, in the month of March, 

1975. If I have to recall to your

♦Moved with the recommendation of the

Nagaland & N&galnnd Slate 
Leg. Bill

memory what the Governor had stated 

then, it would read as foUows:

*’One cannot reasonably expect 

that another ministry, if formed out 

of the present Legislature, would be 
stable, or that unprincipled defec
tions, induced by lure of office, would 

not continue. This would be an un

happy and disturbing situation in 

any State. And, it is particularly so 

in a State which has special security 
problems because of insurgency with 

the insurgent* maintaining contact 

with, and securing arms from, 
foreign countrv. It is only a fresh 
election at which electors may with

hold their support from defectors 

that holds out the prospect of a fully 

stable minî t'-y.”

At that ti Hi, it was felt that the 
Governor woul I explore the possibility 

to see whether a popular ministry 
would again come in. But, in view 
of the shifting loyalties of the Mem
bers of the Legislature of Nagaland, it 
was not possible and, therefore, the 

Governor, in his report, dated 18th 

May, 1975, had stated as follows:

"In view of the instances of shift
ing loyalties during the last five 

weeks or so, one could not reason
ably expect that a ministry now

formed would be stable-apart
from the scale and frequency of de

fections, there have been allegations 

from both sides that Members had 
been taken away more or less against 
their will and kept under duress, 

that in addition to offer of minis

terial office, substantial amounts of 

money had been offered or paid in 
certain cases. The reports I bave 

received from independent source® 
suR&ost thnt these allegations are 

not wholly unfounded.”

This is what the Governor has* report

ed. Therefore, the Assembly was dis

solved on the 20th May, 1P7S. I may 
also submit to this House that after 
the Governor has tafeen over on the 

President's Proclamation, there has

President.
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toeeti a considerable improvement in 
the situation of Nagaland, either front 
the point of view of surrenders or from 

the point of view of arrests or from 

the point of view of the several unlaw

ful activities that the underground 
insurgents have been doing, namely, 

recruitment collection of money, etc., 

have also considerably gone down, 1 

would like to say in one word “things 
are looking up.”

I see that quite a great number of 

the even dwindling undergrounds have 

seen the futility of their attempts to 

seek any inspiration from outside 01 
to get arms or ammunition from out

side. It is a welcome sign and, I am 

sure, in the next few months it may 
be possible that Nagaland may be 

clear of a lot of these insurgent activi

ties.

In addition to this the Administra

tion there is keeping a watch over the 
developmental activity. In fact, the 

Plan of Nagaland has been increased 

from Rs. 38 crores in the Fourth Plan 
to about Rs. 83 crores in the Fifth 
Five Year Plan period. It is our desire 

to step up activity not only with regard 
to agriculture, animal husbandry etc. 

etc. but also with regard to communi
cations. Though the item of communi

cations is a low priority item so far as 

other States are concerned, as far as 
North Eastern sector is concerned 

communications is a very important 
item of activity in the Plan period. It 

should be so and it is so. Even this 

year the amount of Plan allocation is 

about Rs. 15.24 crores for Nagaland. 

We are seeing to it that even in the 

matter of some placements in the State 
of Nagaland—I need not go into the 

details—some care has been taken to 
see that some energetic officers are 
nut there whn can be exneoted to de
liver fronds. Therefore, Sir, T seek the 

aonroval Of this House for this ResO- 

lution.

The second one is the Bill with re
gard to giving power to the President 

to make laws and in that connection

the most important point is that the 

President will constitute a Committee 
consisting of 10 Members of this House 
and 5 Members of the other House 

who would look minutely not only into 

ihe laws concerning the State but also 

in regard to many administrative 

matters. The same procedure wag fol
lowed in other States where Presi

dential Rule had been imposed.

MR. CHAIRMAN: Motions moved:

“That this House approves the 

continuance in force of the Procla

mation, dated March 22, 1975, in 

respect of Nagaland, issued under 
article 35(J of the Constitution by the 
President, for a further period of six 

months ivith effect from September 

20, 1975.”

“That the Bill to confer on the 

President the power of the Legisla

ture of the Stale of Nagaland to 
make laws, as passed by Rajya 

Sabha, be taken into consideration.”

SHRI H. N. MUKER.TEE (Calcutta— 
North-East): Mr. Chairman, in the con
ditions of today what the Home Minis
ter has proposed is an un avoid obit' 

thing and I am sure the House would 

agree to his proposition.

Whatever might be one’s view about 
the Presidential takeover last March 

and the dissolution of the Nagaland 

Assembly in May, todaVt the rule of 
the President has. in the changed con
ditions. necessarily to be extended to 

Nagaland. But. I think that Govern

ment should be aware of the challenge 
that it has taken over in re«?nect of 
Nagaland in particular, lust as it 
should be aware of the challenge it 

has taken over in respect of the whole 
country,

In so far as Nagaland is concerned, 
it Is a good thing that recentlv reports 

have come about a certain improve

ment in the condition. T understand 
that the rate of surrender hv Na^a 

rebels or the capture of such rebels 
has substantially increased since *he 

imposition of the President’s Rule. Wo
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hav^ seen in the papers also how some 
officers of the underground army are 

among those who have been recently 

captured. From this, one might deduce 

that our security operations have been 
more successful lately or perhapsr—it 
is the better thing even—there has 
been something like a change of think

ing among some sections of the under
ground.

But, in relation to Nagaland which 
I had the advantage of visiting some 
ten years ago, there Is no room loi 

complacency. Recently, I found in the 
papers a report of the escape of some 
senior Naga underground leaders across 
the international border. Now, this is 

a matter of concern because they were 

obvioufOy able to slip through our 
security cordon. Therefore, we should 
make sure that they are not able to 

como back and carry on their mis
chief-making potential. But, the posi
tion is still so bad that from Nagaland, 
f-omo pc*oi)l»‘ can get away and carry 
on confjibulations in China or else

where which do not redound to the 
benefit of our country. But* as I was 
'•ayinr;, Government meets in Nagaland 

y challenge which is rather difficult 
and which cannot be discharged only 

in terms of administrative action. Wo 
have the task of winning over all 
vanities of recalcitrants and for that 

purpose, an imaginative policy of 

understanding is needed. If I can re

call what I saw in Nagaland ten vears 
ago, and I suppose the problems basic

ally remain the same, it is that Gov
ernment's action is not informed os a 

general rule by that understanding of 
the special requirements of the Na?a 

people and that quality of imagination 
which bureaucracy conspicuously 

lacks. The Minister has told us about 

larger allocations for the Plans. We 
should see to it that these allocations 

are expended In a way which really 

and trulv bring about benefit for the 

Naga people.

It is a r*ity that the political life of 
Nacaland has been so vitiated that de

fections have become a very common 

phenomenon. A people who are so

Leg, Bill

truthful in their normal ways of life 
have taken to the game of politics in a 

fashion which is nauseating. But, I 

am sure that is a kind of declension 
from the norms of Naga Life. We 
should go forward with an understand, 
ing of the better qualities which are 
so many in the Naga people and to 

try and make them understand that 

we appreciate their ways of life and 
appreciate also their right to their own 
iorm of social and other kinds of 
organisation. And if we do so, then 

only shall we be able to make any 

mark from the administrative point 
of view.

The grievances of the Naga people 
have, therefore, to be tackled seriously. 
I understand that even now many 
traders and such undesirable groups 
of people go from all parts of India 

and they hinder the genuine economic 
development of the Naga people. 
Grass-roots participation in so far as 

the implementation of the plan pro
jects is concerned is what is absolutely 

necessary in relation to Nagaland.

The Minister has not been very com

municative. I do not know what ex* 
aetly is the position today about the 

UDF and the NNO and their respec
tive quarrels, if the quarrels are going 
on in the same old fashion or things 

have been pushed under the carpet 

and the quarrels would be resumed at 
a later time. But let this opportunity 
which the emergency has given be 
utilised to an extent so that the con
flicting elements in Nagaland can be 

brought together so that through ad

ministrative activity no vindictiveness 
is shown to one group or the other and 

that an attempt is made to bring about 
unity among the political elements in 

Nagaland.

We are happy to notice certain signs 
of improvement, for example, that even 

Mr. Phi7,o has begun to see the futility 

of hte earlier stand. I learn that his 
brother is no longer underground, but 
is living in a peace camp. There have 
been some reports that even Phizo 
himself seems willing for talks; he
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has expressed his desire for an honour

able settlement. Let Phizo come for- 

war I and let the Government oi India 

also behave in such a fashion that we 

can have a solution on the basis of 
what India wants legitimately anil 

that is that Nagaland is a pari of the 
rê t of India. Like Jammu and 

Kashmir, Nagaland may have its own 
special problems, but there is no 
reason why it cannot find an organic 

place of unity in the set-up that India 

has got.

Therefore, I say that in these days 
of difficulty, m these days ot stress 

and strain, puli teal, administrative and 
psychological, through which the 

country is passing, let the opportunity 
of the emergency be utilised realby and 
truly to evoke a call to statesmanship 
not the bludgeon but brotherliness as 

a method to win over the Naga people 
who have shown that for their own 
wuyj, of life they can go on fightmg 

in all kinds of ways, but even so 
they can be in< orooruted into the 

hrger community which 1. India. If 
wo can go ahead under the Presidential 

dispensation in th’s respect that would 

be worthwhile.

Of course, it is a good thing that 
Parliament would be associated and 

the President would have a team to 

advise him 1:1 re ard to what ought 
to be done in Nagaland The problem* 
of Nagaland have ie-le eu for too long 

and a^aiu I lepeat. let tms oppoitun ty 
of the emergency be utilised to the ex

tent that the Naga people as well as 

the rest of the people of India expect.

SHRI G. ViSWANATIIAN (Wandi 
wash); It is unfortunate that this 
border State is going without a repre

sentative government. It is a very
sensitive area, being next to the bor

ders of China. Even when there were 
representative governments, whethe- 

of the N N O  or of the UDP, these gov

ernments have come and gone, but
no solution to the basic problem of 

Nagalan i could be found. The only

change I find in this House is that

when I entered this House in 1967 the 
subject of Nagaland used to be handl
ed by the Ministry of External Affairs, 
but now it has come to the Home Minis* 

try. That is the onlv improvement I 

and as far as the Nagaland situation 
is concerned. So manv Home Minis

ters have come and j*one, ljUt still the 
fundamental problem which Prof. 

Hiren Mukherjee pointed out is still 
there without finding any solution. 
The President’s rule is there now 

coupled with the emergency powers. 
We want th<* Central Government to 

take the initiative by sending their 

Governor. Let them have a special 
Governor for Nagaland so that he can 
contact all the elements of Nagaland.

I think by this time the rebel elements 

would have understood that they can 
no longer continue harbouring inten
tions of having a separate identity of 
their own. They must be brought into 

the main stream of national life. The 

people of Nacaland should think that 
they are part and parcel of this vast 

country I think the Government can 
do well to bring a number of Nagaland 

vouninters in*o Government service 
particularly through the Union Public 

Service Commission. Once that Is 
done, they will be posted all over 

India: they will come to have a stake 

and they will feel I hat they are an 
integral part of this country because 
of their sons and daughters, one will 
be in Madras and the other in Kashmir 

nnd the third in Guiarat and so 011. It 
is an administrative matter.

As for the political problem, the 

tussle between the political parties Js 

going on and I think the Central Gov
ernment have not taken any partial 
attitude. The Centre should see that 
the two parties come to some sort of a 
settlement so that sometime after the 

emergency is over, they can form a 

Government and the machinery such 
a* the peace council which was there 

should also be utilised to bring the 
underground Nagas to the talking table. 

When there was cease fire we thought 
that there was going to be some real 

solution and the problem would be 

solved once for $11. To our dismay
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the Chief Minister of the UDF Mi
nistry came often to Deihi and &aw 
me aritt the i^ane Minister also. 
Whatever assistance we couid give 
him, We gave him. I suppose he bad 
no reason to feel at any time that we 
have done something to discredit him 
Of to dislodge him Irom his place. 
Unfortunately, some young men in 
the Assembly, who came in as inde
pendents and some of them as party 
members, were shifting their loyalties 
quite too often sometimes in a mat- 
tei of hours and sometimes in a 
matter of days. Therefore, in spite of 
best offers, the Government could not 
see to it that a popular ministry 
could function.

As I have said at the outset, it is 
clear that more and more people rea
lise that there is absolutely no use 
in continuing this type of insurgent 
activity.

I do not want to mention the .names 
While our security forces need not 
be complacent, while it is necessaxy 
for them to keep the legitimate pres
sure, still as you are all aware it has 
been said quite often on the floor of 
this House either by myself or by the 
Prime Minister that naturally when 
underground elements surrender, we 
will treat them with consideration 
end sympathy and they should be en
able to rehabilitate themselves.

I agree with my friend, Mr. Vish- 
w&nathan, that we should encourage 
the Nagas to come to the mainstream 
of life. My friend, Professor, has said 
that we should not encourage all 
kinds of mischievous and exploiting 
elements to go into Nagaland. Nobody 
can go there without permission. 
While it is so, still there is some 
mixing otherwise it will be closed so
ciety. While we should encourage 
such thing, we should not encourage 
any exploiter or any man who is 
likely to exploit the situation there, 
to go and interfere in the affairs of 
that place. Though a few MLAs are

trying to shift their loyalties, yet it 
is true mat it i& not tne characteris
tic of a Naga. We should not eoneiude 
that ail the Nagas are being exploit
ed. Ihey are quite brave people, oi 
course, proud people and we should 
encourage them also to remain so. 
You must be knowing the Naga his
tory and you know the constitutional 
amendment and you know the consti
tutional guarantee that we have given 
to their culture. Therefore, there is 
no question of anybody trying to play 
with their culture etc. We have been 
trying to see that in the entire Nortn- 
eastern area apart from Nagaland, 
whatever influence—foreign mission
aries etc—is there, is being reduced 
and no fresh permits are being given 
to anybody.

Mr. Daga rightly mentioned about 

the directions. There is a bill and 

many many leader  ̂ oi all parties are 
there on lhat Committee, 1 cio nol 
Jan.* whdt is happening to that Com 

mittee I have not attended the meet

ing of that Committee, 1 can only say 

thal the Government of India nave 

cither directly oy mdneclly, no hand 

in the defeetiirjs fiom one side 1o th* 

othtr Jn thj State oi Nagaland

Therefore, Sir, I request you to 
give your approval; and you know, 
and everybody knows, that this is 
monsoon period and it is not possible 
to hold elections either in September 
or October. Therefore, it becomes 
necessary to extend this; and as Par
liament is not likely to be m session 
in August or September, I have to 
come quite early to seek your appro
val.

MR. CHAIRMAN: Now, the ques
tions is:

"That this House approves the 
continuance in force of the Procla
mation, dated March 22, 1975, in 
respect of Nagaland, Issued under 
Article 356 of the Constitution by 
the President, for a further period 
of six months with effect from Sep
tember 26, 1975”

The motion was adapted.
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MR. CHAIRMAN: Now we come 
to item 27. The question is:

"That the Bill to confer on the 
Preaidfetot the power of the Legisla
ture of the State of Nagaland to 
make laws, as passed by the Rajya 
96bha, be taken into consideration/’

The motion was adopted.

ME. CHAIRMAN: Now we take up 
Clause-by-Clause consideration. There 
are no amendments. Therefore, I will 
•pizt Clauses 2 and 3 for adoption. The 
question is:

'That Clauses 2 and 3 stand part 
of the Bill”.

The motion was adopted.

Clauses 2 and 3 were added to the 
Bill,

Clause 1, the Enacting Formula and 
the Title were added to the Bill.

SHRI K. BRAHMANANDA RED
DY: I beg to move:

“That the Bill be passed”.

MR. CHAIRMAN: The question is:

“That the Bill be passed.”

The motion was adopted.

17.98 hrs.

DEFENCE OF INDIA (AMEND
MENT) BILL

THE MINISTER OF HOME AF
FAIRS (SHRI K  BRAHMANANDA 
REDDY): Sir, I beg to move:

“That the Bill to amend the De
fence of India Act, 1071, as passed 
by Rajya Sabha, be taken into con
sideration.”

1168 3LS—7

Sir* the Protiamattan of Emergency 
was made by the President on the 
29th June 1975 in the context of threat 
to the security of India by internal 
disturbances. There was immediate 
need for enactment of a suitable law 
to meet the requirements of the emer
gent situation. The Defence <J* In
dia Act, 1971, which waft passed ty 
the Parliament in the wake of the 
Proclamation of Emergency mode on 
3rd December 1971 was meant to 
provide for “'special measures to en
sure the public safety tod interest, 
the Defence of India and civil de
fence and for the trial of certain offen
ces and for matters connected there
with” in the perspective of threat to 
the security of India by external ag
gression. It was felt that the provi
sions of the Defence of India Act 
which had been found useful in deal
ing with a Situation where the 
security of the country was threaten
ed by external aggression could also 
be effectively used for dealing with 
the new Emergency which was de
clared when th0 security of India 
was threatened by internal distur
bance. This, however, required 
the enl argement—this is the main 
thing—of the scope of the Act to spe
cifically cover the needs of the Procla
mation made on the 25th June 1975. 
As the Parliament was not in session, 
the President had to promulgate the 
Defence of India (Amendment) Ordi
nance, 1975, on 30th June 1975, to 
extend the Defence of India Act to 
meet the requirements of threat to 
the security of India by internal dis
turbance. The present Bill seeks to 
replace the Ordinance.

As may be sern from its provisions, 
the Bill does not envisage any new 
powers which arc not already avail
able under Defence of India Act and 
the Rules framed thereunder, which 
are in force since the promulgation 
of the earlier Emergency on thG 3rd 
December, 1971. All that the Bill seeks 
to achieve is to specifically extend the 
scope of the Defence of India Act to 
cover the requirements of internal

1897 (SAKA) Defence of India 178
(Amdt.) Bill


